
ACT. No. VII OF 188.5, 
- .  

PASSED BY THE GOVERNOR GENERAL OF INDIA I N  COIINCIL. 

(Received the asselzl of 1he Govern.o~ General O I L  iiie 20Lh 
February, 1685.) . - 

An Act to  amend the law in  force in the  
P&nch MahAlx. 

-WIJEREAS it  is expedient that the law i n  force in 
the territory comprised - i n  the Pttnch Mahttls 

should, on and fro132 the first day of May, 1885, be 
the same as tlie law in force in the district of Kaira, 
in the Bombay Presidency, and that the said territory 
should, on and from that day, cease- to be a scheduled 
district under the Scheduled Districts Act, 1874, and XIV of 187 

the Laws Local Extent Act, 1874 ; It is hereby xv of 1874 

&acted as follows :- 
81-~ort t i th .  1. This Act may be called the Piinch Mahttls Laws 

Act, 1885. 
~ a w s  of 2. ( I )  Save and except the enac,tments specified , ' 

ICairn to ap- in the schedule hereto annexed, all enactments wlliclz 
111s. on the first day of May, 1885, are in force in the , 

district of Kaira and not in the PZLnch Mahhls shall 
be deemed to come into force in the PB~lch Mah&ls on 
that  day. 

other- lags  (2) All enactnients which on that day are in force 
.w~ealeda in the Piinch lfah&ls and not in the district of Kaira 

shall be deemed ta be repealed on and from that day 
' I in 'the P&nch Mahils. - .  

 ond din^ pro- 3. All commenced before any author- 
cebdi,l)gs, ity in the Piinch B4ah$ls before the first day of May, 

1885, and .still pending on t6at day, sllall be disposed 
of by such authority as the Local Government may- 
direct, and, save as aforesaid, shall be carried on as ' 

1 
y j  
1 

if this Act had not been passed. 
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